"ACT No. XIX or 1942.

[Passep BY THE INDIAN LEGISLATURE.]

(Received the asgsent of the Governor General on the
3rd April, 1942.)

An Act to facilitate the collection of statistics of
certain kinds relating to industries.

HEREAS it is expedient to facilitate the collec-
tion of st.atlstms of certain kinds relating to'indus-
tries ; .

It is hereby enacted as follows : — -

1. (I) This Act may be called the Industrial Statis- Bhort title,
tics Act, 1942, e ement,
(2) It extends to the whole of British Indla

(3) It shall come into force in a Province on such
date as the Provincial Government may, by notification
in. the official Gazette, appoint in this behalf for such
Province.

2. In this Aect “ prescrlbed » means prescribed in Deanition.
rules made under this Act or in any form prescribed by
those rules. '

3. (1) The Provincial Government may, by notifica- Jollection of
tion in the official Gazette, direet that statistics shall be

collected relating to any of the following matters,
namely :—

(a) any matter relating to factories,

(b) any of the following matters so far as they relate
to welfare of labour and conditions of labour,
" namely :—-

(2} prices of commodities, ' ~
(2t} attendance, '

(#8%) living conditions, including housing, water
© supply and sanlta,tlon,

(w) indebtedness, ,
(v) rents of dwelling-houses, . -
(vt) wages and other edrnings, -

(vit). provident and other fu.nds prov1ded for
labour,

(mn) benefits and a.menltles provided for labour,
(w) hours of work,

() employment. and unemployment
(:m) industrial and labour disputes,

and
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and thereupon the provisions of this Act shall apply to
the collection of those statistics.

(2) In clause (a) of sub-section (1), ¢‘ factory ”’ means
a factory as defined in clause (j) of section 2 of the
Factories Act, 1934, or any premises deemed to be a XXV of 1934,
factory in pursuance of a declaration made under sub-
section (1) of séction 5 of that Act.

& prolubment 4. The Provincial. Government may appoint an
authorlty.  officer to be the statistics authority for the purposes of
the collection of any statistics under this-Act.

Power of B, (I) The statistics authority may serve or cause to
:'{,‘z‘ﬂg';iﬂ; to beserved on any person a notice requiring him to furnish,

call for at such intervals and in such form and with such parti-
returns and , . . . :
iuformation,  culars as may be prescribed, such information or returns
relating to any matter in respect of which statistics are
to be collected and to such aunthority or person and in

such manner and at such times as may be prescribed.

(2) The notice referred to in snb-section (1) may be
served by post.

Right of access 6. The statistics authority or any person authorized
torecordor by him in writing in this behalf shall, for the purposes
“ of the collection of any statistics under this Act, have .
access to any relevant record or document in the posses.
sion of any person required to furnish any information
or return under this Act, and may enter at any reason-
able time any premises wherein he believes such record.
or decument to be, and may ask any question necessary
for obtaining any information required to be furnished
under this Act.

Restriction on 7. (1) No individual return, and no part of an indivi-

the publication qual return, made, and no information with respect to

Aaformatior,  any particular undertaking glven, for the purposes of
this Act, shall, without the previous consent in ertmg
of the owner for the time ‘being of the undertaking in
relation to which the return or information was made or
given, or his' authorized agent, be published in such
manner as would enable any particulars to be 1dent1ﬁed
as referring to a particular undertaking.

(2) Except for the purposes of a prosecution under
this Act or under the Indian Penal Code, no person not XLv of 1860,
. engaged in connection with the collection of statistics
under this Act shall be permitted to see any individual
return or information referred to in sub-section (7).

Tenaltles, 8. If any person required to furnish any information
or any return—

(a) wilfully refuses or without lawful excuse neg-
lects to furnish such information or return as
required under this Act, or

{b) wilfully furnishes or causes to be furnished any
information or return which he knows to be
false, or
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(¢) refuses to answer or wilfully gives a false answer
to any question necessary for obtaining any
information requu'ed to be furnished under
this Act,

or if any person impedes the right of access to relevant
records and documents or the right of entry conferred
by section 6, he shall for each such offence be punishable
with fine which may extend to five hundred rupees, and
in the case of a continuing offence to a further fine which
may extend to two hundred rupees for each day after
the first during which the offerice continues ; and in res-
pect of false information, returns or answers the offence
shall be deemed to continue until true information or .
a true return or answer has been given or made.

9. If any person engaged in connection with the Penalty for
collection of statistics under this Act wilfully discloses discicsure of
any information or the contents of any return given or ',';{?&',?:"“’“ or
made under this Act otherwise than in the execution of
his duties under this Act or for the purposes of the prose-
cution of an offence under this Act or under the Indian

xLv of 1860, Penal Code, he shall be punishable with imprisonment
for a term which may extend to six months, or with
- fine which may extend to one thousand rupees, or with

both imprisonment.and fine.

10. No prosecution under section 8 shall be institut- Sggnizance of )
ed except by or with the sanction of the statistics authori- ° -

ty and no prosecution under section 9 shall be instituted +
except by. or with the sanction of the Provincial
Government.

11. The Central Government may give directions fower of the
el
to a Provincial Government as to the carrying into Government
execution of this Act in the Province. d,,ectﬁm
12. (1) The Provincial Government may, subject to gggv‘;; o
" the condition of previous publication by notification Governments
in the official Gazette, make rules for carrying out % ™eke rutes.’
the purposes of this Act.

(2) Without prejudice to the generality of the fore-
going powers, rules may be made under this section regu-
lating the exercise of the right of access to documents

“and the right of entry conferred by section 6.
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